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AQYLON NEXUS LIMITED

(Farmry w35 “SRY ADHKARI BROTHERS TELEVSION NETWORK LITED)
Baita Kitloskar Ferrous Indistiias Lirmitad wrloskar o Ol ik s Son i o ok et A st
T TR x-S - oo i ot con . o b R atzon
BATA INDIA LIMITED A Kirloskar Group Company Website; wwwagylon.co g
CIN: L19201WB1931PLC007261 Registerad Office:: 'One Avante', Leval 5, Karve Road, Ferrous EXTRACT OF UNAUDITED STANDALONE FINANCIAL »;:suus FOR THE QUARTER AND NINE MONTHS
Heg:mred e;a ce._{g%,'ga:“s:;suwg\a 15t Floar, Kothrud, Pune 411038, Maharashira D 3187 oEC, 2 {2 1n Lakhs, Excopt EPS)
Telephane: L 2ona o700 | 407 30 2289 5758 CIN : L27101PNI981PLC0G3223 o i Stantaone
E-mai: share.dept@bata.com | Website: www.bata.in M Pariculars [ o duee Ences o Yeu End
S0z | Sepas | Becar | WoscEE | Sroecat |
SPECIAL WINDOW FOR FRESH LODGEMENT / NOTICE TO THE MEMBERS ; g R T ] R R
RE-LODGEMENT OF SHARE TRANSFER REQUESTS g [f,:h%mm“"""""m o wsoe| om|  rss| uesss|  mar|  ares
: ' . inr ) 08| (122 Y .1 4
Pursuant fo the SEBI Circular No, HO/38/13/11(2)2026-MIRSD- This is to inform that the Bu_:lrd of Directors of the Compl:ny atits meeting held on 10 February 3 [Net Profl(Loss) for he period befors Tex N . N
POD/ 1/3750/2026 dated January 30, 2026, the Company has 2026 has decisred an Interim Dividend of 7 3 per equity share with face value of 7 § each wss| 141080| 221279 1315:0| @2t91)| 20emy
2 Snutzy 30, 2026, ke Gompany ; 4 |Net ProftLoss)for e ericd afer Tac
tacilitated a special window for fresh lodgement / re-ladgement of [ie. 80 percent) for the financial year 2025-2026, and has fixed the Record Date as Monday, [eter Exceptons enor Exorcinsyters) waos| 14100 pararaf 137510| @201 sy
share transfer requests. The special window has opened from 16 February 2026 for detarmininglist of members entitied to receive dividend. 5 T‘Eﬁcmmﬁl ﬂm’ﬁm;’:mu;n
February 5, 2026 and will remain apen till February 4, 2027, only Interim Dividend will be paid on or hefore & March 2026 only through the electronic modes af Pspmichibrmii wags| 1at0s0| @zrzra| 1o ases| easssy
for transfer requests where share transfer deeds were execuled payment such as Electranic Clearing Services, Direct Gredit, RTGS, NEFT, etc.as approved by the G [Paic-up equiy share capial
prior to April 1, 2019, irrespective of whether or not lodged Reserve Bank of India (Face Ve of Re. 10+ each) 2su7at| osorat| asusi| zswat] 2swai| 2s3a
: 3 7 Rosenes Excing R o shomn e
before April 1, 2019 and the original security certificate is Pursuant to provisians of the Income-tax Act, 1961 (Act’) as amended by the Finance Act, 2020; e "mmisz o | B ] | -| 3ssnsy
A——- dividend declared and paid by a Company on or after 1 April 2020 shall be taxable in the hands of T [Eanngs Por Shre (f R, 10- cah]
Eligible sharshaiders may submit their transfer requests along with the sharehoiders and the Company is required to deduct tax at source (TDS) atthe applicab e e i :::} [gﬁi
the original security certificate and other requisite documents to the from dividend payable to the shareholders and degosit the same to the credit of the Central
Company's Registrar and Share Transfer Agent (RTA) - MUFG Intime Government. 1 e b ved by th the Board|
: s : oon roviowed by e e Boar
:ﬂgr;ﬁgﬂﬁg (SFﬂ;‘;”{[ﬂ‘:]nmg"ﬂmg?‘mmrgg Tax rate applicable to a shareholder depents upon residential status and classification as per the ofDrecorsat s mostg ok on Wodnosday, 11 Feiiary. 202, To Sy Auslors o card ol ov of Poso
- 400083, New Phona No. - 431 8108116767, provisions of the Act. All members are thereby requested to update at the earliest bafore Monday, of the company wwnachikartrothers.com and wobsi of BSE Liied v sinda.com and Natonal Siock Exchange of hda
Please nofe that these shares shall be mandatorily credited to the 16TEbizhey SRy Canic ety s‘d(]us Pl o nategogNalilsponkty perto panc k) 2 o corpny o sl s V. ot i £ o, e s s st on s s
case of equity shares held in slectranic form) or with the RTA, ie. MUFG Intime India Private ' & fon Hen s are o
transferes, only in demat mode and shall be under lock-in for a period Limitad" [?m:sacfwm heldin physical form), s seqmentbasi. p”
of one year from the date of registration of transfer. These securities - - ke bt
2ok b Gl Rl et Bfia Iho &40 Bl A detailed communication ragarding the withholding tax on dividand alongwith necessary u ’
pariod, annexures and guidance an registration / updation of details of bank account ta receive dividend 4 Tho  Oter EnuySancesar ony ghen o te bsis of auded yar end futesof sandalons eancisof e Conpary.
For BATA INDIA LIMITED has been sent an 11 February 2028 by email to those Members, whase email I0s are registered 5 As por tho Rosoblion ln approved by Honle NCLT crer caied Docembe 8, 2023, the Company has sod e inmorable propetos
Sd- with the Depositary Participants or with the RTA, as tha case may be. e oo a1 28, o s and ooy
Place : Gurugram NITIN BAGARIA Application forms for claiming Nil or less rate of TOS by Resident Sharehalders [such as Form 5 g
Date : February 11, 2026 Company Secretary & Compliance Ofiicer 18G / Form 15H in case of individuals and self-declaration by entities] and by Non Resident treatment.
Shareholders [such as Farm 10F and self-declaration] can be downloaded from the website of the For AQYLON NEXUS LIMITED
RTA at https://web.in.mpms.mufg.com/for -15p-16h.html (Formerly known as
"SR ADHIKARI BROTHERS TELEVISION NETWORK LIMITED")
Rl:grolﬁch?g?‘!}ﬁgﬁggmgégﬁgTVILEPA To enable us 0 determine applicable rate of TDS / withholding tax, you should uplasd necessary Sal
- SRIVATSAVA SUNKARA
Puzzolana Towers, Street No.1, Road. No. 10, Banjara Hills, Hyderabad, 3 at- httos://weh, n,mpms,mufg dutmnl.or eand. by -emallto Place : Mumbai Wanaging Director
Telangana-500 034, Tel- 9140 4020 2124; Kfifinvestor@kir 16 Februzry 2026, Date : 11th February, 2026 DIN: 01725431
uschocolstecon Website: i o ion on tax / deduction shall be considersd after Monday,
: L15: -
NOTICE 16 February 2026 Advertisement under Regulation 18 (7) in terms of SEBI (Substantial Acquisition of Shares
L on ! &Member of the Company holding equity shares in physical form can register or updat details of and Takeovers) Regulations, 2011

bank account with the RTA by sending signed copies of KYC Forms (viz. ISR-1, 1SR-2, SH13 / 1SR-3

placed for the issue
of duplicale cerlificale(s). as applicable] alangwith supporting documents ta the email ID pune@inkintime.coin /
s Foiis — —— t mpms mufgcom. Aforesaid forms can be dawnloaded from the weblink

s
No.| No. From-To | From-To http in.mpms.mufg.com/KY ntmi [f a Member of tha Company halding (CIN: L4G411G11992PLCO17863)
Tioones estPIUE | m | doraots | zwerionizo equity shar:s in upnys};:raé :n.'rr.\‘ has updated sarfier KYC detalls with the RTA, thera is no e, Offce: 61/201, 0204 Floor Prerak Apartment, Near Wiagh Baki Tea Degol
100 2141-141 2184001-4100 requirement to update details again. b 5 2
2 b2 : 7
100 | 420020 | 60672136 AMember of the Gornpany helding equity Sharés in électronic form ean register or update details Gujarat College Road, Ellsbridge, Ahmedabad-580006, Gujaral, India | Tel. Ho: 98250 21447
100 | 563639 | 4330374036 f s E-Mail ID: parthindustriestimiled@gmail.com | Website: www.nirbhayclour.com
100 6226226 4926372736 “ - i
Ere=t | pumnsis et s asamaosy | GORGEIDU 10 THE LETEn f G
o gzﬁi:: o b1 gt "; r :IPI : > o ' gl = 4 P This Gerigencum should be read In conlnuation of and In conjunction wits the Letter of Offer dated 07" February, 2026,
0| e Wm locuments arefoundto be incomplete. For Kirlgsiat i N Capitafized terms used but not defined in this Corrigendum shall have the same meaning assigned to such terme in the
10| 1864864 | 2516301-6400] A AT AR IR LT WD) Letter of Otter. unless otherwise defined. The shareholders of NREHAY COLOURS INCIA Thitto {*TARGET COMPANY")

00 | 21428428 | 31727012800
100 | 21476476 | 3177501-7600

100 | 24516516 E
100 24836836 Date :11February 2026 Mayuresh Gharpure

Sd/- are requestad to note the amendments with respect to and in connection with Latter of Offer as sent to the sharehoiders on
07" February, 2026 are as under;
1..0n page no, 03 of Lefter of Ofér “Offer Opans On” should be replaed with and read a5 16° Fabruaty, 2626 instead of

0| stas1a0 Place : Pune Comparly Secretary 039 February, 2026,
% % + Telephone Number - +31 (20) 5306 5040 2 ?:hfjagfyngem of Letter af Dffer “Offer Closes On” should be replaced with and read a5 02 March, 2026 instead of 16"
oo | s | = ErmailiD: Qkiroskarcom - Website! wuw Kirloskarfertous.com 3. Onpagena 04 of Leter of Offer The tsrtatve Schedule o major activiles shold ba redlaed wity 25 foiowing:
— o . —ERT5T00] Mark bearing word'Kirloskar! i eny forr: 52 @ suffk ar prefix s awnad by Kirloskar Propristary Limited and riginal Schedule o
| Viroskor v nusris o ha Perrifod Lsar” Aty Al (s o | Rt Sehcuat
[7o0 | 30412412 | 95216671756 DLOF) (Day and Dale}* Y i
100 106440664165 PA Date iday, 12-Dec-2025 Friday, 12-Dec-2025
pofal 240 Publication of DPS in the newspapers riday. 19-Dec-2025 Friday, 19-Dec-2025
" fling of the DLOF with SEB| riday, 26-Dec-2025 Friday, 26-Dec-2025
b ast date for @ competing offer® riday, 09-Jan-2026 Friday, 09-Jan-2026
claim vith the Company’s Regisirar and Transfer Agent viz, “KFin Technologies ast. data for recelpt of SEBI observations on tha DLDF {in the
avent SEBI has not sought clarfications or agdhional information | Friday, 16-J4an-2026 Friday, 16-Jan-2026

Limited”, Selenium Tower B, Plot No. 31-32, Gachibowli Financial District
i fram the Manager)

H . N
of this notice, failing which, the Company will proceed ESHA MEDIA RESEARCH LIMITED Identified Dae*~ Thursday, 29-Jan-2026 | Thursday, 20-Jan-2026

inliew of duplicate certifcate(s) nrespect of the aforesaid securites. ation Namber: LT2400MH1964PLE2285 Date by which LOF vl be QiSpaiched 10 T Sharehaigers Thursday, 05-Feb-2026 | Salurday, 07-Feb-2026
Last date by which Ihe r::)mmMPa m V\F independent directors of
ForLotus Chocolate Company Limited the- Target Comps tothe|  Tuesday10-Feb-2026 | Thursday12-Feb-2026
Fublic s 101 his Ot
Last dato for revising the Otfer Price / Offer Size Wednesday, 11-Febd-2026 Friday, 13-Feb-2026

Sdl-| | Gpen Offer for Acquisition of to 22,83,802 (Twenty-Two Lakhs Elghly Nine Thousand Eight Hundred and Two} Equity ot e F bl of e i o O SUBI RO BT

Place: Hyderabad Utsav Saini N £ Feb-! d; 2026
Date: February 12,2026 Company Secretary & Compliance Officer E,:I'f:ﬂ"'uml:‘:,'"f f . 10 exh rom Shoretolersof B Necia Reseach Liied by Oplus isere Prvte in he Nowspapers Thoeiiiy A0-Felealo | iy 13beb2006
Tis Post Offer Advertisament is being issued by Cholco Capitel Advisors Private: Limited on belial of the Acguirer In sonnecion Date of cam nLaf Tentering Period (Qffer Thursday, 12-Feb-2026 | Monday, 16-Feb-2026

gt cidifsod b sl Date of sxpiry of Tendering Period {Offr Glosing Date) Thursday, 26-Fob-2026_|_Monday, 02-Mar-2028

i iy i Dita by whch all fequremenls mouong paymen of =
BHAGYANAGAR COPPER PRIVATE LIMITED [l It e L b o T | e Toesday 17Mar2026 | Tuesdoy, 17-1ar-2026
mad on August 13, 2025 in e Financial Express (Engsh National Dady) el ecitons, Jansata {Hind National Dall} all -
(CIN: U27100TG2008PTC125034) Postoffer Wednesday, 75-War 3026 | Wednesday, 75-Mar-2025

edilions and Numbai Lakshadesp (Maralhi Dady) Newspapers,

RES‘::E’:S‘:‘ 0::;"‘-;/‘"53 :”::o‘o%g;;:; ‘j;‘zn’f 271‘5‘21337“‘ 1. Narme of the Targel Company ¢ Esta M Resoacn Lined 4. Onpageno. 06 of Latter of Offter *Clause 7 shouid be teplaced as follows
E-mail: cs@sur:an: comgWehslle wwwhhagyana;vcepuercom 2. Name of il and PAC Op 3 In the event that either (a) the regulatory appravals are not recerved In a timely manner or {b) there is any litigation to stay
3. Namectthe Managertothe Offer  Choioe Capitol Adisors Private Limiied the Offer; or (c) SEBI nstructs the Acquirers noL o proceed with the Ofer, then the offer process may be delayed beyand
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL A e R T 2 R A e Siad the schedule of activiles indicated in this Lof ihe payment of to the Public of
NCH AT HYDERABAD ¢ ' g Target Campany, whose Equity Shares hiave been accepted in the Offar as wel as the return of Equity Shares not ac cepted
C.A. (CAA) NO. 05 /230/HDB /2026 5. Dffer Details by Acquirer, may be delayed In case of delay in ieceipt of any statutory approval, SEBI has the power to prant extension
IN THE MATTER OF COMPANIES ACT, 2013 2 Date of Opening of the Cffer Tuesday, January 13, 2026 of fime to Acquirer for payment of consideration to the Public: Shareholders of the Target Company who have accepted the
INTHE MATTER OF SECTIONS 230 TO 232 READ WITH SECTION 66 OF THE b. Dateof Closure of the Offer Wednesday, January 26, 2026 Difer within such period, subject to Acquirars agresing to pay infarest for the defayed period i directed by SEBH in terms of
CCOMPANIES ACT, 2013 6. Date of Payment of Consideration  : Wednesday, February 04, 2026 Reguiation 18(11) of the SEBI (SAST) Regulations, 2011. Here the Company has delayed for 4 days in opening of offer

period, hence the Acquirers wil pay an inferest G 18% p.a. for the 4 days, to the shareholders who will accept the
alfer within such period as per Reguiation 18(17) and other applicable regulation as applicable of ihe SEBI (SAST)

AND R
ALL OTHER APPLICABLE PROVISIONS OF THE SAIDACT [aeaig DA

AND T :
INTHE MATTER OF COMPOSITE SCHEME OF ARRANGEMENT 81, | Paroidars ;’;‘":“;” dutin |kl pions, (91
BETWEEN | el LRt ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF ACQUIRERS
BHﬁg:"ggﬁiggggg;:%&iﬂmm 74 | Offer Price 2500 2500 WEALTH MINE NETWORKS PRIVATE LIMITED (CIN; U930006.1995PTC025328)
L I Reglstered fice: 215 B. Manok Centre. P N Marg, Jarmagar, Gujaral- 361001,
HAGYANACAN D DA LIVITED | 75 | Ao e Uiberofeliie tobdefod 2 i Contact Person: M, JAY TRIVEDI | Tel No.: + 7778867143 | Email: wealtminenetworks@gmail.com
(BIL OR TRANSFEREE COMPANY OR DEMERGED COMPANY) | 73 | Agaregate number of shares accepted NA 1 Investor Grievance 1D: wealthminanetworks@gmail com | SEBI Reg. No. : INMG00013077
| 74| Size of Ofer (Number of shares mtipled by offer i BTN |5 s0f- S S0y S-
TIERAMET LIMITED f 50 % N st ki ib i M1, Dakshesh Shah Mr, Dhrivin Shah Mrs. Sheetal Shat Mrs. Anar Jayeshbhai Patel
(TIERAMET OR RESULTING COMPANY) 75 | Sharenokding of e Acauirer before AgreemenisPublic Announcement | 1624421 1824421 Aoquier 1 Acquirer 2 Acauirer 3 Aaguirer 4
(No& ) il w3
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS B ; z G5 T G -
pper Private Limited 8 by digresent " Ms. Sanskrut Jayeshbhal Patel M, Jayesh Patel 1S Seher Retall Privase Limied
the provisions of Companies Act, 1956 on 30.04.2008, bearing CIN: + Number 150,000 150,000 Autirer 5 | Aeguirer 8 quiree 7
U27100TG2008PTC125034, and registered office is situated at Sy No. 98 to + % of Fully Diluted Equdty Share Capital 162% 192%
105,107,111,230,231,232.234 Shabashpally Vilage, Medak, Shivampet Mandal, [ 7T | S ores Adenlrad by way G Db Ok I I Recommendations of the Committee of Independent Directors (I} on the Open Offer to the Sharehalders of the Target
Telangana, India, 502334, «.-.Applicant/Transferor Company + Nurhd & ey o 2289802 4 Campany under Regulation 26(7) of Securities and Exchange Board of India (Substantial Acquisition of Shares and
NOTICE AND ADVERTISEMENT OF NOTICE OF THE TRIBUNAL DN i Takeovers) Regulations, 2011

CONVENED MEETING OF TRADE CREDITORS OF BHAGYANAGAR | * %ot Fuly Ditted Eauity Shafe Coaplial A% Lk 1 [Dae 11 Fabouary, 2028
PPER PRIVATE LIMITED 18 after Detailed Py y of Name of the Targat Company (TC) NIRBHAY COLOURS INDIA LIMITED:
it

9.01.2026, preferential Datalls of the Offer pertaining to TC Acquisition of 14,18,700 Equity Shares of faca valus of 210/~ (Rupaes

P

gondb:: Na'ﬂgnal Comvan(y: Law Tgb«n‘a; Lhas‘ n;-re_(cted ; megtmg to befuhemu of Trade + Number of shares aoquired 1000000 10.00,000* Ten Only) representing 42 38% of the Emasging Yoting Capital
o{io‘.‘sﬁé’mg“’fnfﬁﬂiig&"ﬁf'apEYQi..g"l‘nioim"noﬁl"ni 0;;_'“02’:‘:{\) m’e gom‘;g: + % of the shars acquired 1135 1.36% 4. [ Name(s) of the acquirar and PAC with the | Mr. Oakshesh Rameshchandra Shah (Acauirer 17), Mr. DRruvin Shan
Scheme of Arangement between Bhagyanagar Copper Private Limited (BCPL or 79 | Postoffer shareholding of Accuirer il é‘:‘ﬁe""ﬁi; Zui)ry'j}S"'iimgs;,'z'rjﬁi“':"‘;‘; 'ﬂ;ﬁj?&;ﬁ’:ﬂ?l?‘
“Transferor Company) and Bhagyanagar India Limited (BIL or Transferee Company or Filara saetza - Me. Iissn Patel (Heqgitor 6% ot M. Seher Retil Bionis Limied
Demerged Company) and Tieramet Limited (Tieramet or Resulting Company), and their % of Fuly Diuied Ecuity Shace G by 2874 422 i o T T LN
respective shareholders and creditors, ekl DRk Ky ShansiCtp e 9.77% 4877% {*Acquirer 7°)
! 5| Name of the Manager to the Oifer Wealth Mine Networks Limited
g " G i
meeting of the Trade Creditors of Bhagyanagar Copper Prvate Limited (Transferor TG | Fimm Postole Siaphd oG PIE: iid il 6. | Members ofthe Committee of ndependent | Ms. Sonal Gandh-Chaimerson
Company) will be held on 14th day of March, 2026, at 12:00 PM. at 5ih Floor, Surya < ik syl Snmny Directors (Please indicate ihe chairperson | Ms. Vip Jana-Member
Towers, Sarcr Pte Road, Secundetabed 500003, twhich i and placs e Trade + Siof Fully Diluted Equity Share Capial 48284 4828% of the Committes separately) M. Divyakant Gandhi-Member
opper P (Transferor Post Post 10C Wember's relationship_wilh the TC | Vo rolation wih TC exgopt as Independent Direetor
anm and vote either in persons or by way of proxy 1480308 0168 (Director, Equity shares owned, any ofher
“The facity of voting through ballot paper (poll) shall be made availzble at the Tribunal 1581% oty contract / refafionship), i any
‘Convened Meeting for he Trade creditors. The Trade Creditors of Bhagyanagar Copper ;. 8 |Trding in the Equity Sharesiother| Ml
Private Limited (Transferor Company) as on 30th day of November, 2025, only shall be: “Nols: Tha saflrs aro et 1 Iansfer 50,000 shares arqurod by way of SPA 1o the Acguie. Furher, he Company is el 10 wites of the TC by IDC Members
ennlledl«:a:(endindvolea(lhemee(mg throughpoll. N o the BSE far nence yet fo.e allotted to the TOC Members Toicnship witi T
Scheme, and section Acqurer acquirer {Director, Equily shares owned, | No relation with Acquirers except as Independent Direetor of TC
g?\ar%s o the registered (:m"_: o':m? gsmgsfs[n;v Iggumﬁgny ore the %ﬁ;e ol ;qusszl. 8. The Acquirer accepts ful respansibity for he information contained in his Past Ofer Aiivertsement and aiso for the obilgatons any other contract / relationship), i any.
Te'v“'pl-s \E[i:'zgm&c; A Pf‘-" o ;}namu dev;bazmasam:'; Psrvw::'s"::‘e: ‘: under SEBI (Substantial Acquisition of Sharas and Takeowers), 2011, 10.|Trading in the Equity sharesiother|No trading in the Equity Shares/other securities of the acquirer by IDC
ationg and vots ot the mee"{‘g i vl gredm of Bhagyanagor Coppe Prile | | & G291 i Pt flsAdvetissent wl b sl 0 1 wetle of SEB1, BSE i s he Rogisred Offcs of e securites of the acquiter by IDG Members | members.
Limited (Transteror Company), Target Company. 71| Recommendation on e Open offer, 25| The 1BC members befieve thal the open offer is fair and reasonable
the prescribed form are. de;mlled atthe 5t Floor Suya Towers, Sercer Petel Road, | | s b tha Manager o the Oferon behlf o the Acquier to whether the offer is fair and reasonable | However, the shareholders should independently evaluate the offer
12.| summary of reasons for the ioc L
F proxy P 1, Public Arinouncemen! dated dated 12" Decembes, 2025,
LawTribu 6. r ('IDC may also invite aﬁevwnhm any nrww"ar 2, The Detaled Public Announcement dated 18th Decerber, 2025,
Sumati, Advocate, as the Chaiperson and M. Venka Reddy Bafina, Practn place, &.9. company's Website, WA |3, The Letter of Offer dated 07th February, 2026, Based on the review of
el ‘ | | croice Capita o Pt Lt its datalied racommendations along with K it 10/-
y.as Serutinizer i i e i . o PA, DPS and LOF, the IDG of the opinion that the offer price of 210/- per
approved by the meeting, wil be subjec fo the sussequent approval of he Hon' e | | Suni Patodia Tower: Piot o, 155-153, 4 8. Nagar Andhes (Bast), Mumbsi 400 099, Maharashira, Inia writen duice of the independent a0viser | ey, Shares as per Regulations B(1) and 8(2) of the SEBI (SAST)
National Company Lav Tribunal, Hyderabad Bench. Telophane: +91 22 6707 8883 / 7919 it any can be seen by the sharehoidsr | jons, 2011
he Company h patch of the Notice of the Tri i E-mail: smr | 18| Datalls of independent Advisors, ifany. [l
the Trade Creditors on this day of 11t day of February, 2026 o the Trade gmmi Investor Grievance Exmail; reguflos_advisors@cholceindia com 14 [ ny olher matier (5] to be highightzd [Nl
Novernber, 2025, < Contact Person: Nimisha JoshiMahima Shivratiiwar Mote: The above stated Information are only indicative In nature and contains minimum details with regard to the
S S ite: enl-sankig recommenkdabons of IDC. IDC may nelude any other information under the respective haadings whtich, in s view is relevant
For BHAGYANAGAR COPPER PRIATE LIMTED| | SEBI Registration No.: INMO0GO11872 :r shamm:lus of DT wr'mu making an informed decision wm\l rhsp:nt 1o the open oifer
Sd- Place  Mumbai tatement by the IDC ~ “Ta the best f our knowlzdge an bellel, after making proper enguiry, the Infarmation contained
gﬁ;ﬂ’ ?‘Sd"'@ 1ith day of February 2026 DEVENDRA SURANA Date: February 11, 2026 cancerT in or accomganying fhis statement is. in all mateial respect, irue and correct and not misleating, whether by omission of
yderabex Director any information or oiherwise, and includes all the information required to be disclosed by the TC under the Takeower Code.”

Signature of the Authorised ﬁlllllllﬂrr

Date: February 12, 2076 Sonal Sanﬁhi
Place: Ahmedabad, Bujarat Chairperson
AdBaz
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